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0 fJEN CCU RT 

CEN TRAL ADMI NI STRA TI VE TRI BUN AL 
ALL AH A BAD BENC H 

ALLAH AB AD 
*11*« 

O.A . No . 646 of 2004 

Da t e d: Thi s the ~0th day of June , 20 04 

HDN ' BLE MRS. MEERA CHH I BBER, JM 

Br ij Shen S/o Shri Math ur a Pr asad 

aged ab ou t 4 7 

i'1 a hewa Khu rd , 

yea r s , Res idont or Vi ll ag~ 

Poat ~ahwai , Oi ot r i ct Allahab&d . 

• • App l i c ant . 

By Adv:icate - Shri A Sriv r.s t ov a 

Ver sus 

1 . Un ion of India Secreta r y, Mini3t r y of Pos t~ 

Te l ecom, De partment of Post z , New Dt:l hi . 

2 . Post Master Gener a l , All a h abad Regi on , 

All a habad . 

3. Senio r Su peri n ten dent of Post Cffices , 

Alloh ubad. 

4 . Shri R. 5 . Pandey , Pr e s ently posted as Sub Post 

Master , 8har a t qa n j , Sub Division Meja , Di s tri ct 
A1 l ~habad . 

5 . Director , P osta l Service .; , Allahabad • 

• • P. :=- .,. n on rl ·~ 1 t • . . 

C R 0 E R - - - -
By Hon' ble Mrs . ~eer ~ Chhibher , J~ 

By t h i s CA. 3pp licant has chalJ ~nge d the order 

da t ed 15 . 06 . 2004 wher eby hs has been tr a ns ferr ed f rom 

•ie ja SL to Bhar2tganj as SP~1 \ pdye 1l1 a t 16 s1::riol numbe 1· 

1 1 2 ) • 

2. Gri evance of th~ a~p li cant in thi s c a~e i s th 3t 

on 10 . 6 . 2003 applic ant was pos t ed a t ~~J( on ccmp l~ti on 

of hi3 t enurD on hi 5 own r 9quest ( ~g . 18). He wHs , h oweve r, 

r e li ev ed fro111 hi n of fice fr om fll e j e Ro ad on ly on 14 .1 C. 03 

f or jai ni~ g at Mej 2 . There fore , h e hao h8rdly comp let ~ d 
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8 or 9 months nt Meja 3nd now he has once again bean 

transferred ta a distAnt place and another person nam~ly 

Shri R. S. Panday h~c been tr~nsf~rred in thi s ploce on 

his own request and cor:t. 

3. It is submitted by applicant th at on the basis 

of compl~in t lodged by the public re~pondent no.4 was 

Lr1neferrod to Ugrasonpur. which wae ch ~llEnged by the 

said perscn in O.A.Nc . 930 of 2001. However. Tribunal 

had a l so diractud hi m to join et his p l ece of transfer 

yet by violoting th e order~ of Tribunal rPspondent no . 4 

never joined at Ugr a3e npur and he w~s continued on l eave 

in collusion with res pondent no.3. Respondent no.3 was 

due to r e tir e on 30 . 06 .2004, ju:;t before his rctirt:Jment, 

he has 3dju5tec respondent no.4 in place of applicant 

due to hi s ve Bted rights. He has, thus , pr ayea that th e 

i mi:- u gned order muy be quash ed and set aside . It i s further 

su bmit t cc by applicant that he has ol so given the repres~n-

tetion to the Director , Posta l Services, Allahabzd agains t 

his transf er but the s;me: has n ot been decided till date. 

'~ . Counse l f or the re soondents submitted that this 

i s a normal tran~fer and Tribunal should not int e rfere in 

tr an sfe r matter~ unless it i s s hewn tC" be either ma l a fide 

or contr 1ry to th e st8tuto ry rule s a~ held by Hon'ble 

~upreme Court of India . He wns seeking time to fil e reply 

to the 0 . A. 

5. It goe ~ without say ing that the scope of i nterfer ~nce 

by Tribun al in the e ase of tr ~ ns f e r i ~ very limited as h~ld 

by Ho n' b l e Supreme Court but it h as alsu been held by Hon ' ble 

Supreme Court that whenever a rep r esentation i ~ g iven to 

the authori t i es against tr ~ n s fer or enyoth er g ri evanc e by 

the employee, th e :;,ame s:hall be d c;cided ex pediti ously by 
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by authoritie 8 by passing rea~one d ordP.r s o that the 

person conc erned may be satisfi ed at tha t s tage itse lf, 

without rushing to th e Court of l aw. In this case , it 

i s c t ated by the app lic ant that he has olready given hi s 

r epr esent ~ticn t o the Director , which h as not been dec ided 

so f or and c ouns e l f or the a~plic ant h as alee s l ated et ba r 

th a t app li c on t h as not ye t been r e lieved. Howe ve r, in m~mo 

of parti es h~ hes orr ayod only P. M.G., Al l Ahabad Regi on, 

Allah ebP.d and tho Direc tor, PoB t~l Servic e he s not bee n 

~ rrayed as a re~sp ondant . Counae l fer the app l ic Bnt ups 

g i v an l i berty to add the Dir ector , Pos t El s~rvic es as one 

of the r esrondents , which i ~ done by him in the Court itse lf. : 

6 . Sinc e a r:plica n t h a~ l e ve lled certai n a ll ega ti ons 

aga inst re spondent no.3 and has subm i tted th 8t. he was 

trans f err ed to Meja on compl e t i on of his t enu r e only on 

1C .6. 7003 a nd hi ~ tran s f er now has been done due to ves ted 

in ter est , i t wou ld be better if th e next higher authority 

l ooks intc the matt e r. I, t her2f or e , f ee l thE ends of 

ju ~ti ce wou l d be met if thi ~ c aso i ~ di sposed ~f ' ~t the 

admi ssion stage i tself without goi ng into tha meri t ~ of the 

c ase by dir ec ting th e r espondent no . 5 i. e . the Director , 

Post ;; l Servi c es t o trea t the u. A. i t~e lf as a re pr E:r.en t cti on 

end to deci de th e sAmo by passing a r easoned crde r within 

a peri od of 3 weeks frcrn the dste of r ec eipt of a copy 

of the o r rlar under i ntimation to the app licont. In c e~e 

app1 icant i J c till holding cha rge as stated by the counsel 

f or the P.Pp lic an t, r espondents :;ha ll maintai n f.t?tu s qu o 

as on tod ay ti 11 the di sposal of th i s case . 

7. The O. A. i s accordingly di sposed off with n o 

or der as to c osts . 

Member-J 

brij Osh/-
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